REGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE BENCH

G@OELACEEECEEEAR
Commerci~1 Coi plex(BDA),
Indiranagar, ,
Bangalore - 5¢0 038
Dated : J9/& /53
REVIEWw APFLICATION NO __ 97 _/87( )
IN APPLICATION NO. 323/87(F)
wW.P, NO /
Applicant
Shri Bhesmana Gouda V/s The Youth Coordinator, Nehru Yuva Kendra,
Gulbarga & another
To

1. Shri Bhesemana Gouda
Kakksri Chal, Main Road
Opposite Municipal Garden
Gulbarea

2. Shri R.AR. Shiraguppi
Advocate
47/15, Sidreamana Dinne, S51st Cross
IV Block, Rajajinagar
Bangalore - 560010

Subject: SENDING CCFIES OF CRDER PASSED BY THE BENCH

Please find enclosed herewith the copy of CORDER/S&aX /
DROBRIXMBAPER passed by this Tribunal in the above said Review

application on 5-8-87 .
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BEFORE THE CENTRAL AJMINISTRATIVE TRIBUNAL
BANGALORE

DATED THIS THE Sth DAY CF AUGUST, 1987
" Prasent Hen'ble Justiece Sri K.,S.,Puttaswemy Viee=Chairman
Hen'ble Sri L .H.A.Rece Member (A)

REVIEW APPLICATION Ne. 97/87

Bheemangeuda,
kakkeri shal,
Main Read, Oppesite
Munieipal Garden,
Gulbargsa, see Apgplieant
( Sri R.A.Shiraguppi 540 Advoeste )
Ve,
1e The Yeuth Ce—erdinater,
Nehru Yuva Kendra,
Chendrashskar Patil Stadium,
Gulbarga,
2, B.A.Ashekkumar,
Distriet Yeuth Servise
and Sperts Offiser,
Gulbarga. ves Respendents
This Review applicatien has ceme up before the

Tribunal teday., Hen'bles Justiee Sri ¥ .S.Puttaswamy, Vice-

Cheirman made the Tellewing ¢
GORDER.

In this applieati.n made und=r Sectien 22(3)(f) of
the Administrative Tribunals Aet, 1985 ('the Aect') the zpplicant
has seught fer @ review ef our erder mzde en 1.,7.1987 in

Applieatien Ne.323 ef 1987.

Doy B\
- N2 In Applieatisn Ne.323 ef 1987 the applieant had
23#5 ehzllenged his terminatien mzde by resgendsnt-2. O0On a detajled
';z“g;j‘ .xamination_uq ﬁav. held that 'Nehru Yuva Kendra' in whieh
é@gﬂ i§L~ erganisatien the applieant was uurkiné,uas a sgeiety sver uhieh

ths Central Qgﬁ“rgalnt in exeresiss ef the powsrs cenferred by




Seetien 14(2) ef tha Act had net conferrsd jurisdietien en thie
Tribunal and therefere, we had ne jurisdietien te sdjudiecte
the sa.id epplieatien. In reslity and in substance, Sri
R.A.Sirzcuppi, learned ceunsesl fer the applicant asks us tes
exXamine eur erder as if we are & Ceurt ef appeal and come te &

different eenelusien, whieh is impermi:sible in & revieuw,

3. In the licht ef eur ebeve diseussien, we held
that this appliecatien is lisble te be rejeetsd. uWa, therefore,

rejest this applieatien &t the zdmissien stage.
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